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IN ~HE CENTRAL ADMINISTRATIVE TRIB'.JNAL,JAIP:JR BENCH,JAIP'JR. 

"" * * 

OA 430/99 

Kail.::iSh Kumar Sharma s/o Shri Janki Lal Sharma r/o Village 

Post Bhuma Chota Bhuba, Tehsil Laxmctngarh, Distt .sikar. 

... Applicant 

V/s 

1. Union of India thro~gh Secretary, Departrre nt of Posts, 

D:l k Bhaw an, New Delhi. 

2. Chief Post Master General, Rajas than, Jaipur. 

• 3 • Supdt .of Post Off ices, Postal .Deptt .,s ikar Div is ion, 

S ikar. 

• • • Resp ondle nt s 

CORAM: 

HON 1BLE MR .JUST ICE B .S .R..~IKOI'E, VICE CH..i\ IRfo\.AN 

HON 'BLE MR •N .P .NAWANI, ADMINISRAT IVE MEMBER 

For the Applicant ... Mr .D • I? .puj ar i 

For the Respondents ... ---
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.} PER HCN 1BLE r-')R .JUST ICE B .S .RAIKOTE, VICE CHAIRl-'"!A.N 

This appl.ication is filed for a. dirEction to the 

• I 
respondents to provide the applicdnt all the benefi..tsof 

I 

continuo:1s service from July, 1986 to 1988 cind also the 

balance of salary. 

2. Learned co1.1nsel for the applicant contended that the 

applicant worked ::.~s RTP clerk between July, 1985 to 1988. -

'!\lie persons worked during that pericd got some ben,=:fits drrl 

the applicant sho11ld. have been given the sctme bere fit. 
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But ·w itho1.1t considering his application, the department 

has rejected his representation viie order dated 31.3 .99 

(Ann.A/7) .:±n::l, therefore, the same is illegal. Accordingly, 

the applicant j.s entitled to appropriate relief. 

3. Th is application is a Vd.gue application 1,.J ithout any 

particulars dS to the natare of the dlty the appli::::ant has 

\ 
re. ndered between July, 19 86 to 1988 • In a fact, whenthe 

I 

appl±ant made representation, the department called far 

the details as to in whc.t capacity he was working between 

the dforesa id peria:i and whether he was cont inuedJ.7 an:l 

discontint.1ed and what happened to his service, for which 

the applicant did not give any detail nor he f11rnished 

any document in support of the same. conseq·1ently, the 

department rejeicted his application dated 31.3 .91 stating 

that he was not entitled for any relief. It appears that 

vBe Ann .A/1 the applicant was given some offer of 

appointment in the year 1988, which ap_pea rs that the 

applicant has n(t accet>ted. The applicant al so is not 

basing any claim on the bas is of that offer of appointment. 

from the circumstances, it appears that applicant worked 

as RTP clerk from July, 1986 to 1988 :is a standby arrangement 

witho1t any reg:1lar work as s·1ch. He bas not stated what 

benefit sho•111. have been given to him which the others got. 

Ass:.iming for the sake of argument that he was entitled to 
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certain benEfits during July, 1986 to 1988, he could have 

approached the ..:-i.ppropr iate f on.un in the year 1988 or 1989. 

Belt th is .:.i.ppl ica.t ion is filed only in the year 1999,. l'."krely 

after 10 years. There is no ap2licat ion for condonctt ion of 

delay also. From th is fact it is clear tha+: not only the 

application is vo.g:.ie.,X>XLtxUx~~JO unintelligible but it 

is .::i.lso hopelessly barred by time. In the circumstances, 

we have no opt ion but to pass the order as under :-

The application is dismissed at the stage of admission. 

~w?-. 
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(N .P .NN,·lANI) 
~1E.MBER (A) 

(B.S~E) 
VICE CHAIRM1\N 


